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FTFTEENTII KERALA LEGISLATTVE ASSEMB-LY

ELEVEI{TH SESSION

BI'IIE'IIN PART - II

lo'h JIILY' 2024.

No:5210

The Kerala AlDropriation (No.,4) Bfll . 2024"

fhe Kerala APprooriation (No.Sl Bitl . 2024

Ihc Kerala AporoPriation (No-6) BiIl . i024

Ihe Kerala Appropriation (i\o.n Bill . 2024

Recommendation of the Governor

The Govemor has made necessary recommendation under Artide

207 (1) reatl with Article 199 of the Constitution of India in respect of the

above Bills.

Dn- N. Krishra Ki'tnrr,

Secrltary.


